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The Natlonal GreenTribunal
Wastern Zone Bench Pune

Original Application No.154/2024 WZ

4 Krunal Narayan Ghare
S\\ Petitioner /
}»- Applicant
{ T \ VERSUS
Chief Exuctive Officer Respondent/
Pune Zilha Parishad Pune Opponent

\

\

I/ We, Chief Executive Officer,Pune_Zilla_Parishad Yashvantrao Chavan Bhavan.3rd
Floor,Camp,Pune -411001 Respondent No 33
o o ratpelcigh Nahal
Hereby appoint.and authorize Ravindré‘{a;I?achundkarkAdvocate »to appear,plead and t
’ ? " ’ (o]
act for me / us in the ab it :
ea ov<‘a matter,and to withdraw and recive moneys here in and out of

court,to pass effective receipt,to issue execution,settle or to compound the matter.to I
»10 apply for

an adjournment,to authorize and advocate to appear to do all things incidental to the aforesaid
esai

purpose in The National Green Tribural.
In witness where of | / We have set my / our hand to this writing

Dated this day of U | 03 / 2025.

Witne_ss
Accepted

v

-‘:shri. | ’
‘ , Chief E iti .

| , xequtive-offy
. i “ _ Poona Zila Parishalcfer

*  ADVOGATE J -4
4 . to . .
: S ' ) l'\", g -

s
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BEFORE THE NATIONAL GREEN TRIBUNAL (WEST ZONI:)

INTHI

Original Application No. 15:4/202:4(W/)

MATTER O

KRUNAT NARAYAN GHARL:

............ APPLICAN]

V/s

PIMPRECHINCHWAD MUNICIPAL CORPORATION

AND OTTRS.

............ RESPONDINTS

Application on behalf of Pune Zilla Parishad is as under

|92}

Fhat in the present proceeding Zilla Parishad. Pune is Respondent No.3, The Hon"ble

National Green Tribunal Western Zone Beneh. Pune had sent reminder letters and the

Advocate Tor Respondent No.3 namely. Sakshi Patil had appeared belore the Ton™ble

Tribunal but could notsay anything with respect to merit ol the case as the advocale lor

Respondent No.3 had 1o yet reecive important information and documents from the

Respondent No.3 to file their Affidavitin reply o the application ol the applicant.

That the Respondent states with duce respeet that. due 1o non-liling of A Gdavit in reph
of this respondent resulted in- disposal ol application and therelore o wecks
opportunity was given to this respondent for filing Aflidavit in reply by wav of Ty

opportunity subject to payment ol cost Rs, 10.000/- to be paid in the account ol N¢|

Bar Association(W7) at Pune within a week. such order was passed by THon"ble

I'ribunal on 05/08/2025,

g LI ) o . CeeIve . Ter Tyos ATH .
That Pune Zilla Parishad. Punc had veecived the Tetier from I'he Nationgl Cireen

Tribunal Western Zone Pune. Fhat accardingly Zilla Parishud Pune had mumated o the

2 villages respeetively Tor providing their current situation ol Precautions about how




e

007

, s enld Intimation ol appearin
o polfution: [ e said intim N .
(e wir
and informution in-tine,
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Betore The National Chieen [eibuninl W

(o pro e neeessitn)
[ent No,J could nat

notiee ol 20 vl

antortanately doe 1o eehntent and HJMIIIH”” '

appear and T thely reply aftidin s on the Tost dites

an 05 August, 2025 in which the

Lhe Tribimal Western Zone, Pune haod |1:|.~+~.‘ch nn order
! ; s i Parish
Lon, Tribanal his imposed cost ol Rs 10,0007 (R, Ten (ousand) on the Zilla ] arishad

Pune and it should be deposited with (he NG Bar Assoe
id order. The Respondent states that,

nt could not file their reply allidavit

fntion, Western Zone Pune

within a week Trom the date of uploading of the
e 1o the above mentioned diffieulty the responde
fore the Zilla Parishad is specifically requesting
)25 of depositing Rs. 10.0007-

on ust date and there the Ton'ble
Libunal to caneel/revoke the order dated 05" August. 20
o the NGT Bar Association as the Zilla Parishad. Pune had obeyed the order ol the

Leibunal and had - intimated the respeetive villages o provide documents and

information to (ile reply atfidavit of this respondent before the Ion"ble ‘I'ribunal.

[heretore Zilla Purishad pray s to the Honble Tribunal that

a) Phe order dated 05/0872025 be cancelled against the Zilla Parishad. Pune of
depositing Rs, 10,0007 1o the NG'T Bar Association as the Zilla Parishad had got
the information and documents with respeet o the update situations of the Pawan
river and aecordingly had (o file their reply alfidavit in time before his Hun“[ ld
D ] k‘

Lribunal,

Pune
Yy
Advodate Tor Respondent

Dated : 20/08/2025

e
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BEFORE THE NATIONAL GREEN TRIBUNAL (WEST ZONI:)

Original Application No,154/2024(W /)

INTHE MATTER OF:

KRRUNALNARAYAN GHARL:
------------ APPLICAN

V/s

PIMPRT CHINCHWAD MUNICIPAT. CORPORATION

AND OTHERS

____________ RESPONDIENTS

AFFIDAVIT IN REPLY ON BEHALLF OF RESPONDENT NO.3 LI ZILTIA PARISTIAD.
PUINI is as under:

1. At the outset. Respondent says that the contents of the application are not truc and
correet. There is no need Lo respond to all the allegations in the application. All the
allegations in the application be considered o be denied by the Respondent. unless
specifically admitted by the Respondent hercinalter.

2. The application filed by the Applicant is not truc and correet. The same is not legal and
bonalide hencee is liable to be dismissed with heavy costs,

3.

WITHOUT PREJUDICLE the Respondent says that this Respondent i.e. the Zilha
Parishad has given directions o Block Development Oflicer. Panchay at Samit Maval
should be Pollution free and due to wastage water no pollution should be caused to the
Pawana and therefore had asked the 20 Villages to conduct surves about which villages
are included in the respective Grampanchyats. that what is the population of

Grampanchayats. what is the number ol total families. the number of total socictios.
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gttt pogliatiens spalf gy,
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g Cpeg I HPTIET Grean, S 00agy 501
Sewerage Tankes, nd i fdoil seswermpe ks Villages Ceogipline
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alreport for providing furter funds and provisions lor prrelising

"y instie notices about pot 1
hat this Respondent hid ashed (he Grampineliyat fo instie nofices

‘ - ¥ cenmitls or Pawani 12iver,
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Fhis Respondent says that on directions ol this Respondent. the Grampanchiyats b
\ H'H . H Y . [ 4 [ ’ H

applicd 1o PMRDA and other authorities for the substations, drainage line, 8,11 plant

Lo the respeetive ( ampanehuy ut ol 20 s lages for all the work mentioned abose,

Without prejudice specili ally the Respondent states that no waslage waler of gavthan
orwasti's poes into the Pawana river and for (he safd purpose the Gavihan separate

Sewerepe Tank has been made,

Fhe Respondent says that the 20 Villages under Grampanchayats are near 1o the Pune
city and therefore the population is inereasing day by day, That the yearly income of
Grampanchayats is not sulficient and the expenses for Guiter line are in crores and the

saidexpenses amount is not available with the respective Grampamehay ats,

Fhe Respondent says that no wastage or sewerage water of the local residents is left ou
in the Pawana river. ‘That the respective Grampanchayats have made provisions of
Sewerepe tanks in the Gavihan and Wasti's(small group of houses) and therefore no

wastage water is left out in the Pawana river,

he Respondent says that the Grampanchayats has claimed [or the funds for drainage
line and other amenities from  the Pune Metropolitan - Region Development
Authority(PMRDA),

Fhe Respondent says that at present the respective Grampanchayals  has made
provisions Tor Gavthan and Wasti's and has provided Sewerage tunks and for 1he

Community level public sewerage tank and therefore no water of this 20 villages under



230

this Respondent or any wastage water is leftinto the Pawana river or any other canal of

FVCT.

11, The Respondent specilically denies that due to this Respondentadserse impacts to the
Maura. fauna ol the river is caused or any olits conneeted water bodies are river allected
norany health issues of the residents living in the vicinity has arosed. The villages under
this Respondent are not discharging any untreated sewage into Pawana river and has
possibly taken maximum curative and preventive measures (o stop water pollution. The
Respondent has also taken effective remedies to stop the passing polluted water in the

Pawana river and the details as mentioned below:

Zilla Parishad, Punce

Swachh Bharat Mission (Rural)
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12. The Respondent specilically

states that, villages namely. Pimpal Khunte. Bebad Ohol.

CThe Respondent states  that. villages namelv. Baur.

Dhamanc. Godumbre. Salumbre. Sangvade. Ycelase are managing the liquid waste in
their respective villages by way of Kitchen Garden. Individual Level Soak Pit whercas
Community Level Feach Pit has been approved and has got Administrative & Technical
sanctions, the swork is under Tender process level and some villages™s work is currenty

stopped due 1o heavy rains.

Brahmhanwadi. Kadadhe.

Sadavali. Thugaon., Urse. Malwandi Dhore are

Kothurne. Parandwadi.

Shivane.

currently managing their grey water/ liguid waste under Liquid Waste Managcement
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Projectie. by way o Community Lesel Leach Pin, Kitchen Carden. Tndisidial

Soak it

4 The Respondent states that. villages namels. Gahunje, Shirgaon and Somatane are
. 5 3 . LR . p ‘ 1 arcdor
managing their liquid waste by way of Community Lesel Leach Pit. Kitchen Garden,
Individual Level Soak Pitand 1 he Sewage Treatment Plant work is under progress,

which is undergoing under the PMRDA.

Ihe Respondent states that. with respect to Pawana river. Once project namels Pavans
Projectis there and the people of Pawana Project do not allow this respondent to enter
nto the riversides to use the water or also clean the riversides and also do not allow this
respondent to carrny out any projecet for preventing Pawana riser from water pollution.
Ihis Respondent then o on its own positive responsibility has directed the 20 «illages
and respecetive Grampanchayats 10 take preventive measures for avoiding warer

pollution into Pawana river.

16. The Respondent savs that this Respondent is not into violation of ensvironmental Iaws

and norms and is v ing its best to heep.the surroundings and riser neat and clean away

from water pollution and there is no harm to the river because of this Respondent. [ his
Respondent will additionally provide funds for more sewerage tanks and SU1.P. plant 1o

be provided in the respective Grampanchay ats.

7. The Respondent states that the present admittedls as mentioned in application by the
Applicant some parts of Grampanchayats falls under PMRDA and the PMRDA even
alter continuous follow up is not providing funds to the Respondent 1o develop the
beter remedies tor stopping the water pollution and other dey clopments. The PMIRD A

eets 30% ol revenue from the Zilla Parishad ic. Respondent No. 3. but then 100
PMRDA is negligible and irresponsible to take care of this Respondent prayers for
providing funds and other dey clopments for keeping the jurisdiction neat and clean and

free from water pollution of this Respondent.

I8. The Respondent says that if the Hon'ble Tribunal is pleased 1o dismiss the application
no loss whatsoever nature shall be caused to the Applicant. Considering all the above

circumstances the application is liable to be dismissed w ith heavy costs.




19. W is. theretore. prayved that-

) the application ot the Applicant against this Respondent be dismissed with costs

b) Any other relicl be pranted in favor of this Respondent in the interest ol justice

PUNL Q'\)

DATED: 20/08/2025 Adv. Tor Respondent
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AFFIDAVIT
\_. 0029 \v
BEFORE THE NATIONAL GREEN TRIBUNAL (WEST ZONEfZ2 <
SVFpE 7
Onginal Application No.154/2024 (WZ) e
IN THE MATTER OF:
KRUNAL NARAYAN GHARE
_____________ APPLICANT
Vis
PUNE MUNICIPAL CORPORATION
AND OTHERS
_____________ RESPONDENTS

.

L, Mr. SHUBHAM CHINTAWAR, Age: 27 years, Occupation: Service, Address at:
Panchavat Samiti Maval, Vadgaon Maval Tal.Maval Dist.Pune, the Extension Officer
(Panchayat) i.e. Respondent No.3, do hereby take oath and state on solemn affirmation that:

That the contents of Paragraph Ne.1 to 19(a) and (b) of the'reply of the application
are true and correct to the best information and knowledge and as per my instructions the reply

is drafted. I have read the reply/say and it is as per the correct information provided by me.

]

Whatever stated herein above is true and correct to the best of my knowledge,
( information and belief. The contents of the reply/affidavit are explained to me in Marathi by

my advocate. In witness whereof, I have signed hereunder on this 20 day of August, 2025 at

Pune. BEFORE ME 9
20 AUG 205 aF— :ﬂ@%
B AN AR TANAL® (vir, SHUBHXM CHINTAWAR)
SPIVAJ! HAGAR, PUNE - 05
I know the affiant
Advocate

NOTED AND
SFRIAL NUMBER




